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Thiszanplication under Sectiem 19 of the Admimistrative
Tribumals Act 1985A“ég;“;etit1oner&gﬁallengei the erder
o R A

of tramsfer expectimg te be passed tramsferring him frem
eme place te the eother. Theugh several ether matters Qere
d :fgﬁ;ei imn the applicatiem, but the Bemch had ordered
that the case weuld be cenfimed te ealy question of
transfer, New that the petitismer has retired em
superamnuatien (which is aimitted)l&keég*%kMr D,S.Mishra,
learned ceunsel fer the petitismer submitted that the case
has beceme imfructueus.This submissiem was made im the
preseace of Mr.K,C.Mshamty, learmed Gevt.Advecate whe was

alse agreed that the c@se has beceme imfructieus, Hemce .

the case is dispesed of as imfructisus. Ne cests,

by,
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